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It is stated in the counter that the petitioner 

Shri B.N.Sahoo working as a teacher and hence his tery ices. 

have been dispensed with under Rule-6. In addition tb this 

it is stated that the petitioner does not belong to the post 

village. We would Call upon the petitioner to file an affidavi 

by 15,10;1993 as to whether he was 	is serving as a 

teacher in addition to discharging of duties as E.D.B.L'.M. 

Vedavyas Sub-post Off ice and this matter may come up on 

18,10.1993, Shri Shankar Prasad bes,Sunerintendent of Post  

Offices need not appear on the said date. The relevant fild 

be retained with Mr.Ashok Mishra, learned Standing Counsel. 
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~6.,o AM Sjfa~ATIVE) We have heard learned 

Hearing is concluded.Judgnent is dictated and pronounced 

in open ccxirt vicie separate sheets attached toecord. 

ThUs,the 	lication is accordingly disposed.of No costs. 
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